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midin“l Delhi, New Delbi, Bombay,
Allahabad, Meerut, Nagpur, Kanpur,

ore and Hydera-
bad only whereas the Ex-Members of Par-
lllnlcnt not residing in these cities arqgoot
given these Medical tlnlnuu.

(b} whether parens of Members of
Parlisinent are mven lh¢ md:ul _atien-
dance/ of
Parliament and Members to lhclr families
only if they reside in the above-mentioned
cities:

{e) whether the type «f facilitie™avail-
ablein a hespital to Members of Parliament
and their family Members has to conform
to the scale prescribed by the bespital con-
cemed for Claas T Officens: and

(d) if so, the status of the Members of
Parlisinent equal to Class 1 OFiccrin rE*ll‘d
o availability of these medical facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH ANDFAMILY
WELFARE {SHRI JAGDAMBI
PRASAD YADAV) :

(a} The medical faciliies under the
Central Government Health Scheme are
being given to the Ex-Members of Parlia-
ment residiag in the cities covered under
the Central Government Health Scheme.
The Central Government Health Scheme
is at present functioning in the citiea of
Dethi, Bombay, Allahabad, Meerur, Nag-
pur, Kanpur, Calcutta, Madras, Bangalore,
Hvderabad and Patna,

(b} The medical faciliticaunder the Cen-
tral Government Health Scheme arc avails
able to parents of Members of Parliament
if they are mainly dependent upon and are
residing with them at Delhi™ew Delhi.
Parents of the Members of Parliament whe
are beneficiaries of the Central Govern-
ment Health Scheme and wha may be visit-
ing other cities where the Scheme is operat-
ing and stay in the areas covered by the
Scheme are entitled for free medical treat-
ment under the said Scheme on the hasis of
the autharitation to be given by the appro-
priatc authority.

{e) and (d). The Members of Parlia-
ment are treated om par with Group A
(Class [} Oficers of the Central Govern-
ment in the matter of availability of medical
facilities,

12 15 s,
QUESTION OF PRIVILEGEAGAINST
CHAIRMAN, CJ\L?TTI‘A PORT

MR. SPEAKER : Now rnnm to be
aid on the Table, Shr Bamala.

PAUSA 1, 1899 (SAKA)

Privilege 142

SHRI SAUGATA ROY : Sir, what
about my adjournment motion ?

MR. SPEAKER : 1 will allow vou to
raise it under. ...

SHRISAUGATAROY (Barrackpore)
Sir, [ bave talked to the Minister and |
agreed to mect my point.

MR. SFEAKER : He can} I do om

know.

SHRI SAUGATA ROY : Itisa very

serious matter.. . ... [Mmllm\

MR. SPEAKER : The Minister wanms
to make & statement, Would you allow
him 7,

PROF. F. G. MAVALAKKAR (Gan-
dhinagar] : Is he laying a paper oa the
Table?

MR. SPEARER : No, he wants to
make a statement about sugarcanc.
Many Members are interested in it

SHRIJYOTIRMOY BOSU (Diamoend
Harbour) :  Sir, according to your Direc-
tion No. 2, a member wanting to raisc a

g breach of privilege has
precedence over ‘the Minister's statement.
Slr, T have given potice of a moton of pri-
vilege againat the Chairman of the Caleutta
Port Trust. He gave evidence before the
Fublic Accounts Committee. . ..

Sir, [ rise on a point of arder.
Have vou allowed him to raice the privilege
:}:::ol under rule 2227  Are you allowing

SHRI VAYALAR RAVI (Chiravinkil) :
 (Entereuptions

MR. SPEAKER" : Mr. Botu, vou are
raising this question again and again.

SHRI VAYALAR RAVI : He wannp
to move these motions against the

SHRI JTYOTIRMOY BOSU : I know
he is shieiding the burcauerats, including
the Chairmnan of the Gl.lmltl?ort‘[‘nnq. .
g:f!ml‘l Sir, if you do not allow it to

raised mow, you willbave to face it in
the Dextwcution.

MR. SPEAKER : Al right, Mr. Bosu.
Ihl.vfnmrheeunfn:d{nllwllfe Teis

SHRI JYOTIRMOY BOSU : Sir, [
want to point out,,..

MR. SPEAKER : I have heard you.
Ihwtnldmmlmmlﬂm
the privilege motion. If you have any
other matter, you can raise it.
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SHRI jY?;r.IRMOYIBOSU : Doyou
mean to say.that a small employor, class
em‘phw«ey 3

MR. SPEAKER : 1 have beard you.
SHRI JYOTIRMOY BOSU : Listen
10 me.

MR SPEAKER : | have litesed io
you half a dozen times.

SHRI JYOTIRMOY BOSU : A
Class 111" cmployee  comes and reveals
things I-iommol’mr Dum-nd
For doing that he i,

MR. SPEAKER : Please don't record.
SOME HON. MEMBERS:es

N SHRT C. K. THANDRAFPAN  (Ca-
mnanore): On a poiot of order. The Pub-
lic Accounts Committee has certain pri-
vileges to take evidence.

MR. SFEAKER : Do you koow the

faco?

SHR.I C. K. CHANDRAPPAN : lam
raising & point of order. If an ordinary
bcrplo‘rtt has been asked to give evidence

ore a Committee, it is the dury af the
Houe, becaue the Commitier is acling on
behaH of the Houne, to give him protection,
if & buresucrat is going to victimise that
employee. Prom what be has said, as [
understood him, the Chairman of the Cal-
cutta Port Trust is gOINg 10 victimise this

for giving emdence before the
Public Accounts Comminree. If ﬂlr cm
is like thay, it is the responsibili
House to look into the matter prolncl
the employee.  You cannot just shut him
out. You give an assurance that you will look
into the matter. | sm not going ints the

merits of the case, an jmue.
Because the Public Aﬂommmﬂn
is acting on behall of this House, is a
Commmittce mppointed by this House, if
anybody is viedmised for gn-in' evidence
metzu Committee. ,

MR. SP!.AK?.R Your peint of order
has many *if’s"

SHRI SOMNATH GHATYRRJEE
(]ldlvpur}, The question is whﬂ.h:l h:

ot T s ety cany f the Brasesent

t is very cany for

m “that he is not taking a a.dnn
him for this. Under the mb of  some
fictiious charge, he can . dismissed,
whm:hrnlohjnn-w wﬁhehmfne
gmn; Therefore, kindly do not
lanme of the c‘uu:: given to
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him. 1tigvery easy 1o suppressit. There-
fore, it newrnudf t the Privileges Coni-
mittee should go into the matier. Orher-
wise, do you expect that anybody in this
country will co-operate with any Commi-
ttee of the Houwse? This v & question
of the very functioning of this House. Let
the Privileges Commitice decide whether

was & real ingention which has been
camouflaged notice. This matter
cannot be d::.yded like this.

SHRIVAYALARYRAVI: On a point
of order. An attempt i victimitation by
the Chairman of the Gnl:u;:a Port Trust
againnt an employes iy being
Before taking & Scwwn. you hn.v:.tltl::m
out whether the concerned
made an appeal to the same
to look into this matter, fequesting lh-
protection of the Commmittee.

comes to this House, the PAC must l.mk
into it

SHRI SHYAMNANDAN MISHRA

[ i) : Sir, the House would like
1o be salighteucd by you in thin manter.
Here is a scriows allegation made by an
hon. Member. He makes out a case of
breach of privilege.  Prima farie, it scems
that jt wwld amount to & breach of pri-
vilege if cortain investigations confirm his
sllggmuon. S0, the duty of the House
clearly to my mind is to go into this marter
and to ask the Chair to investigate this
matter because the Coramittee of the House
in the House itell. There is iio diffevence
between the Committee of the Housr and
the House itself.  Therefore, if any wimess
has tendered, an evidence which has
ultimarely led to his peryecution, then the
Howuse will have to protect that witness.
We would like to be amured by you that

will look into the matter, investigats
into it and then come before the House
with your finding.

SHRI JYOTIRMOY BOSU ;: What
“was the obwcrvation of the Commirtee?
I quote:

“Thaok you very much. Your asvs-
tance bas been very useful 1o the Commi-
ttee.

Nw‘,f:rou apprehend same Illul on
u. You sa; rog
m:dm. llnr,qmsunlhll dwf.‘om—
mittee is unanimous in this regard  that
such persons should be, by the
arma of law. Secondly, Iclb:mﬂ'i-
deuuhdenlbeﬂunmnu v ly can
be penalised or victimised under any
dmmhrm!umw—hw-r
&ihnﬂmnﬂ. highest foram

*¥Not veoorded.
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What is the letter that he bas received ?
I quote that also:

“You have submitted a number of
memoranda containing allegations rela-
ting to various departmenifsections and
persannel of Calcutta Port Trust. The
allzgations macde “are purporied to be
based on official documents and records™
I bave been directed by the Chairman
to obtain explanation from you as 1o

how vou procured such records and docu-
ments and in case such records and do-
cumenis or information perisining there-
to were obtained through other Caleutta
Part Truat employers, you are required
to furnish the names and designation of
such employees.”

‘What more do you want? 1 feel that the
matter he referred to the judicial commit-
tee of this House, namcly, the Privileges
Committes. 1t is an all-party Committee.
So, there i3 no cawse for complaint. 1
move that the matter be referred 10 the
Privileges Committee,  Sir, you get the
sense of the House (falerrwplions)

SHRI RAM JETHMALAN] (Bombay
North West): Sir, in the Public Gallery.
we have got a lot of school children. In
1he interest of their education, they should
be sent away from the Public Gallery before
we carry on our deliberatione.

MR. SPEAKER : No.no. They are
enntled to Jmow what we are doing.
( Faterruntioas},

st ity sher o (A T) - wEny
wgtea, amy MT age A7 Wi 1
I qull g &1 g £, wa fam
% w9 oA F 2T )

PROF. P. G. MAVALANKAR: On a
point of order. Mr. Jethmalani, my
estcemed friend, made same abservations,
1 want io go on record e tay that  the
practice here has been that & Member of
the Housc shall noldtlk: any notice :r
anybody in the Gallery. at is the
Pl::liﬂ- Therefore, he need  not refer
to persons in the Gallery. That is not
done.  We are not supposed to take any
netice of whosoever may be sitting in
the Gallery, (Taterruptions),

SHRI SUSHIL KUMAR DHARA

mluk) :  Sir, I want 10 say some-
g:i.:;,n Please give me a chanes.

ot drfier Tme : TA § R A
it amnft &, ooy Afre-nfi e
wfegy ... .. (wwww) .
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% og fraca s wr o fs Wy
H aur 2y ¥ fow w7 areht s
far s & av faferaniw e qmar
g arag A s fda w w0
ot amw fewr & W weRr
I g & IEE 4g 997 AT &
o g7 & wgr T & e s ey W
TR T W e § &1 ag s
o WY T GAT I94T £ | g9 wY
o e 1 a1 fafada w94 1
TR FET AR o oy arEw
& g fie 1 Wt 5w aw F faw
Ao gt @ @ g 1 B A
s fafaddw g g o1 Hew @
difaw #w s ffedw dmr &
fafeemmams  wrc o ofaw o fx
A §x W 54 T afaw are
fx wuer | at ag ww & Sy e
1 W v Ffarer @ 1 &Y w39 ot
ol % W AT § oA
st faserdy ifam &) F1w &7 JEwr
aa1 &t A1 | Afe sTgRTeET Oy R
ot § AT a8, e TR E
fafafra w341 & Ay ww faay o

SHRI SUSHIL KUMAR DHARA :
I have been trying my best to impress
upon you something. Flease linten to
me,  Sir. This is also a question of
rivilege for a Member. What  Mr,
Jroticrioy Bosu alleged, T am aiso allegh
in the same manner. 1 sent notices '5
privilge motions rwice, but you rejected
them. In lw:m of what Mr. [yetirmoy
Bosu has said today, 1. want toosay that
it is clear, from the letter which he read
out juwst now, that this notice Which was
given to Mr. Haripada Ghosh was given
to him oo the 17th December, 1976, He
came before the Public Acesunts Com-
mittee on the 15th March, 1975, Some
unserupulous d%cgrs ook :333»:.,: of
the cy and he was swpended.
That poor man is now in the streets,
You wikl be astonithed 1o kmow that he
hias n-nlhilaclo feed his family of seven
members, has a very brilhant son.
but he had to give up his  studies. He
is mow a wage-earner ; he i3 caming
wige by manual labour and thereby

is maincaining the whole . You
should take some notice of it In this
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[Shri Sushil Kumar Dhara]y

way the buresucracy, the wnacrupulous
offi cers must not de allowed io do anything;

they should be resrained [can tell
you sir, that Shri Haripada Gheah s
going to be repented soon; this retrench-

ment order has bern signed by FA &
CAQ and it has been kept the Chair-
man of the Caleutta Port Trust in this
desk.  Assoon s this House rises on 230d
on the 24th that notice will be served
"o Mr. Hari thh Thll employee
whe came ore lic Accounts
‘Committer to hely !h.v Comm o is thus
‘being punished. 1 can say with all asu-
rances that the Caleutia Port Trust atuho-
ritics are very o - | have written 10
the Mioister and 1o the Secretary several
leters in this respect during the last four
monilis, But nothing has been done.

SHRI CHITTA BA.SU."SI:II.I] :
Mr. Speaker, Sir, Shri Hanpada Ghesh
appeared before the Public Accounts Com—
wmitiee on the 15th March, 1975. He wa
wuecd & chargesbeet on 12th July, 1975
and again on 218t July, 1975.  Ultimately,
a letier was written to him on 17th Decern-
ber, igyb. that be should disclose the
names of those persomii from whom he got
the information and placed it before the
Public Accounts Committee.

The Public Accounts Committee is a
oody which is there 1o have surveillance
over the Gevernment ang it is accountable
to this Howe  This Mr. Ghsh
was atked 1o give relevant evidence
before the ?ubl'u: Accoynts Committec
and he did so and mentioned about the
functioning of the Port Trust. For this,
he has been victimised,  This does amount
o breach of privilege and needs 1o be
referred to the Committee of Frivileges,

SHRI MOHD, SHAFl QURESHI
(Ananiwnag) : Sir, Shri Jyotirmoy Basu
bas raised a very important point, but the
only trouble is that he docs not ke the
entire House into conbidence, because he
presenis  the matier in such a way, it
seerns, that be in quarrelling with the
whole House.

The point is that there are various Com-
mittees which have been ap) ted by
you and as Shri Shyamacan Mishra
pointed sut those are the Comminea
of the House and people giving evidence
before such Committess  should not be
victimised. This is, therefore, & fit case

to be sent w the pnvue.u Commitiee.

MR. SPEAKER : lIn view of the
sirong views of the House, [ shall revise
my opinion, but | am duty-bound to el
m why I withheld my consent. When

|J Bosu sent me a notice about
always think that the privilege
ina qmti-wimnl matter and one ol
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take a serious view of it—immediately I
called or & report from the Chairman of
the Public Accounts Committee whether
itis a case of victmisation or it is someth-
ing outside the victimization.

SHRI JYOTIRMOY BOSU : Not
necessary,

MR SPEAKER : Please hea, me
I have beard you ; you have a duty

lﬁllr.lrm:nw

The Chairman of the Public Accounts
Cmmtmald\lnwnmpnnum;MI
bas nothing w0 do with the evidence
given before the itwoe; it is totally
something different. It is on that bens
that | have withheld my consent. [ have
a duty 1o respect the opinioa of the Chair-
man of any Committee, for that matter,
that is appointed,. It is because of thar
that I with held my consent. Now, that the
House is 30 muh agitaied about it, I shall
Fevise @y epinion.

SHRI C. STEPHEN ;Idum)
Mr Sqeaker, Su'. 1 wani ¢
ision. When you referred this to the

G‘.wmunofthe Public Aecounts Commil-
tee, 1| haveno opinion eitherway. The fact
of the matter was that this employee seat
in a petition 10 the former Chairman of the
Public Accounn Committee, Shri H. N.
Mukherjce. He made a record on that afier
going through it that this Committee has
oothing h:l:u“h::l‘ thisdoes not amount
o any violaton of any privilege or any
undertaking given. ﬂed{d that afier going
through :J.T the facta. 5 uently, you
scaticio meand | quoted that Chairman's
obaervations. Before the sent these
papers 1o me, this emy) Dyee sent  the
g:pm to this Comumittee also. [ saw that

\vugiu—nuramis order from onescction
tion to another, He disobeyed the tra;

Ca the basis of violation of that
Elﬂ'cro;ldlu' wuron was taken. This
is a very distent thing from whatis happen
ing. T.h:rdvrt. hd‘on: the :;nw!.q mtlur

before 1 releived any |numa.uml'mmyuu
saying that this has to do with the
amurance given by the ittee and,
therefore, there ianathing that the Commit-
tee h.ugm to pursue, When you seat it to
me, I gave this backgroundmaterial and
Edlal back o you. Ihntsalvtrr

ite views aboutit, but as cthis i
& maticr which [ dealt with, I do not want
10 make any reprueau.l.um before this

There ix another point and that is,
you will have o coander what it does
amgunt W,

If all dhe facts stated are cosrect, it
o pt of & Commu
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And there is a precedure, if it amounts to
contempt of & Committes, and that is that
the Commitee will consider and the
Chairman of the Committee, as per the
inivn of the Committee, will make a
aubmision 1o vou.

SHRI JYOTIRMOY BOSU : Ne,
no,

SHRI C. M. STEPHEN : This ] am
saying not as the Chairman of the Com-
mitter, but as @ Member of this Howe.
You may kindly rake this aspect into
consideration.

SHRI JYOTIRMOY BOSU : The

House is supreme.

SHRI €. M. STEPHEN : That isall
righe. What the procedure musibe_ .,

SHRI JYOTIRMOY BOSU : On a
point of order, Sir.

MR. SPEAKFR : You bave a duty to
bear others al o,

SHRI JYOTIRMOY BOSU : [ can-
nen be misled like this.

Under Rule 222, . . (faterewptionr) [ am
on a point of order, Sir.

SHRIC. M. STEPHEN : Iam already
on & point of order, :

1 am mot pleading for anybody. 1 am
onlv putiing this question before you,
not  as  Chairman  of  the Public
Accounts  Cemmitter but 21 m Member
of this House which is keem that
precedenes laid down must be healthy
preeedents.  Suppesing somebody comes
before my commiites or the commitlee on
l.okpal and suppesing he has committed a
contrmpt there and that committee is
seized of that and if the Chairman writes
0 you, then vou can take it as & matter of
privilege.  This is the proccdure.  Be-
fore you finally sav as 1o what should be
done, what the procedurc must be is a
mateer you may kindly eonatider so that
healthy precedents are laid down.

I have nothing inst sending thia
matter to anybody. ‘T‘nn not at all
taking any poition cither way. Now that
you bhave mentioned that the matter was
sent to the Chairman of the Public Ac-
counts Committee, | am giving to the
Houwe the background the matter
without expresing an  opinion as to
whether a privilege i1 imvolved or not.
As 3 member of the House again and not
as a Chairman of the Public Account
Committee, T am submitting that healthy
precedents should be laid down. If the
allegation is that & privilege of & committec
has been violated, then the matter must
initially go before that committee and you
may consider this.....
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of sugarcone & gur

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI Rﬂrl
NARAIN) :  No, no.. {lmierruptions) It
s a question of privilege. You please
Kive your ruling.

MR. SPEAKER : I am allowing it..
wune . (Interraptions)

_Taking into comsideration the strong
views expressed in the House, [ am revising
my opinion and I  am sending it to the
Privileges Committee,

SHRT RAJ] NARAIN : What about my
privilege motion *

_MER. SPEAKER : It is under con-
sideration. I have called for an explana-
tion.,

Mr. Barnala,
SHRI RAJ] NARAIN : Privil
matters should come first. Then, S::-\:I'lcﬁ

House is going 1o adjourn tomorrow.

MR. SPEAKER : Privilege questions
will not lapse.

SHRI RAJ] NARAIN : Then. wharis
the meaning of ‘earliest oppartunity® ?

MR. SPEAKER : 'Earlicst’ means an
early as passible.

Mr. Barmala.

12,43 hrs,

RE. DISCUSSION QN PRICES OF
SUGAR CANE AND GUR
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e i, i aw ogw oefad o F
g f s &t o, & ot Feer
% e wd g1 &, ol e
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T AT WA | 0w TR &
w3 w, & apat # g wma , fiearr



